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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 61 OF 2022

IN THE MATTER OF:

ALL INDIA KAIMUR PEOPLE’S FRONT veeee APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. «.... RESPONDENTS

REPLY ON BEHALF OF THE RESPONDENT NO. 9 M/S. ISHANA

CONSTRUCTION TO THE PRESENT O.A. NO. 61 of 2022 FILED BY

APPLICANT.

MOST RESPECTFULLY SHOWETH:

1.

That the present reply is being filed on behalf of M/S. Ishana Constructions
through its proprietor Ms. Afreen Khan, who has come to know of the
pendency of the present O.A. very recently through the office of Mines
Officer, District Sonbhadra on 12.07.2022 and has been arrayed as
respondent no. 9 in the aforesaid matter. In such circumstances, the
respondent no. 9 has appeared before this Hon’ble Tribunal on 13.07.2022
and sought time to file reply to the present O.A 61/2022 from this Hon’ble
Tribunal which was allowed.

That the instant O.A. has been filed against the respondent no. 9 with
ulterior motives that is for political and wrongful gain by causing harm to
the respondent no. 9. It is further submitted that the allegations levelled
against the respondent no. 9 are baseless and false and which find no
concrete proof for its sustenance in the report submitted before this Hon’ble
Tribunal in compliance of its order dated 23.02.2022 passed in O.A. no.
61/2022. The report is already on record before this Hon’ble Tribunal.
That the applicant has not come with clean hands ahd is hiding the material

facts from this Hon’ble Tribunal. That the applicant is creating a gross
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misconception before this Hon’ble Tribunal regarding the word “BANDH”
which is alleged by the applicant as “DAM” in English and further alleged
that the word “DAM?” s representing to “OBRA DAM?”. It is totally wrong
and misleading fact made by applicant in order to maintain the present O.A.
Therefore, this Hon’ble Tribunal may appreciate the revenue records
(e-Khatauni) regarding the land of “OBRA DAM KHATA” and “BANDH
KHATA”. The OBRA DAM is situated in Village/Pargana in “OBRA
PANARI” and also covered under the Land category of 6-1 while the
entire Leased Land of respondent no. 9 is situated in Village /Pargana in
“Billi-Markundi” and also covered under the Land category of 6-4 which
is purely State Land for the purpose of mining of minerals. It is also
pertinent to mention here that the lease land of respondent no. 9 is 5.80
Kilometers (5800 meters)  far  away  from the  nearest
point/location/periphery of OBRA DAM. So, it is very well clear as per the
records that the lease land of respondent no. 9 showing Araji no. 5362
(0.0310 Hectare / 366‘Sq. Gaj /3263 Sq. Feet) is not covered under the
50 meters distance of OBRA DAM and it is also 5800 meters far away
from the OBRA DAM as per google map record and therefore the concern
government mining department granted lease to respondent no.9 for Araji
No. 5362. Accordingly, it is not the violation of Rule 41-A of U.P. Mines
and Minerals (Concession) Rules, 1963 which says mining is prohibited
within the 50 meters of DAM LAND. Hence, the O.A. is liable to be
dismissed.
That the applicant is guilty of suppressioveri and suggestiofalsi, in as much
as the O.A is replete with misrepresentation and concealment of crucial his
knowledge and which if disclosed before this Ld. Tribunal, would have

demonstrated that there exists no cause of action in favour of the applicant
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and against the Respondent no.9. Further, the applicant has not approached
before this Hon’ble tribunal with clean hands.

Without prejudice to the generality of a foregoing, the Respondent
no.9 seeks to raise the following preliminary objections and submissions,
which are being urged in addition and without prejudice, to each other:
PRELIMINARY SUBMISSIONS AND OBJECTIONS:

5.1  That on the basis of policy decision of the State Government
prevalent on 22.10.2014 a mining lease under Chapter —II was
granted to respondent no. 9 for Mining area situated at Arazi no.
5355K, 5359, 5361, 5363K, 5351K, 5352, 5253, 5354, 5362,
5355Kha, 5356, 5357Kha and 5351Kha of Village-Billi Markund;,
Tehsil, Obra, District- Sonbhadra, measuring area 5.80 Acre for
Grit/Bolder (Dolo Stone) in accordance with earlier Rules of 1963,
and a Mining lease for the aforesaid mining area was duly execute
in favor of respondent no. 9 for a term of 10 years from 27.05.2016
to 26.05.2026. The copy of Mining Lease dated 27.05.2016 duly
executed by the office of District Magistrate/Collector Sonbhadra
(who is respondent no. 5 herein) is annexed herewith as
ANNEXURE-R/1.

5.2 That the respondent no. 9 was granted Environmental Clearance

Certificate from the competent authority and the Mining lease of
respondent no. 9 was permitted and sanctioned for extraction of
40,000 Cubic Meter Minerals per years as per clause 3 of the said
certificate and as such the respondent no. 9 is legally authorized to
extract the Minerals for which mining lease has been granted for the
said quantity of the Minerals per year. The copy of Environmental
Clearance certificate dated 18.05.2016 issued by competent
authority and is annexed herewith as ANNEXURE-R/2.




5.3

H

That it is submitted that no cause of action survives in favor of the
applicant and against the respondent no. 9 in respect of the
allegations and reliefs sought by the applicant in the said O.A. The
aforesaid report dated 21.05.2022 has clearly stated in favor of the
respondent no. 9 and against the applicant (according to the reliefs
sought in O.A.) specifically in clause (3) sub-clause (2) and (3) of
the report at page no. 5 that:

“1) As on the date of inspection the aforesaid mining area was active
and operative.

2) That no Railway line, drainage (nala) and Check Dam is
situated within 50 meters of the aforesaid Mining area.

3) That within the boundary of the aforesaid mining area Arazi No.
3362 is registered as BANDH in Revenue Records at category No.
6-4, and which was sanctioned for Mining on the orders of District
Magistrate vide administrative order no. 2905/86-2015-236/2015
dated 25.08.2015 (Annexure-] 4).

4) That in the case of M/s Ishana Constructions, according to the
Joint report of Sub-District Magistrate, Obra, Sonbhadra dated
04.02.2020 (Annexure-15) in the aforesaid mining area for 817
Cubic Meters of illegal mining of Gitti / Dolo stone Rs. 8,34,320/-,
challan no. CN00059 dated 23.02.2022 was deposited (Annexure-
16). According to Joint Report of Mining officer, Sonbhadra dated
01.05.2022 (Annexure-17) the  mining  owner  has
excavated/transported excess quantity of 15,732 Cubic Meters of
bolder illegally outside his sanctioned area towards south direction
in Araji No. 5363. On 05.05.2022 the owner of M/s Ishana
Constructions, Smt. Afrina Khan was served with the notice of Rs.

1,19,99,000/- (Annexure-18). On 07.05.2022 in the aforesaid matter
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of illegal mining an FIR NO. 83/2022 was lodged against the owner
and other unknown at Police Station Obra, Sonbhadra (Annexure-
19).

It is pertinent to mention here that clause (3) sub-clause (3) of
the report at page no. 5 that the word “Bandh” is mentioned by the
Respondent no.5 and it is not “DAM” in English language and
further alleged that the word “DAM” is representing to “OBRA
DAM?”. It is totally wrong and misleading fact made by applicant in
order to maintain the present O.A. on the contrary, this Hon’ble
Tribunal may appreciate the revenue records (e-Khatauni) regarding
the land of “OBRA DAM KHATA” and “BANDH KHATA”. The
OBRA DAM is situated in Village/Pargana in “OBRA PANARI”
and also covered under the Land category of 6-1 while the entire
Leased Land of respondent no. 9 is situated in Village /Pargana in
“Billi Markundi” and also covered under the Land category of 6-4
which is purely State Land for the purpose of mining of minerals.

Further, it is also pertinent to mention here that clause (3) sub-
clause (4) of the report at page no. 5 that the District Magistrate,
Sonbhadra in his above said report himself admitted that, “no
Railway line, drainage (nala) and Check Dam is Situated within 50
meters of the aforesaid Mining area.” in the mining lease of
respondent no.9.

Further, it is also pertinent to mention here that clause (3) sub-
clause (4) of the report at page no. 5 that District Magistrate (who is
respondent no.5 herein) issued a show cause notice on 05.05.2022
(the date 05.05.2022 is wrongly mentioned here, actually it is
12.05.2022 and also mention at annexure-1 8) to the respondent no.9

for illegal mining and imposed fine of Rs. 1,19,99,000/-. In this
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regard, the respondent no.9 approached before Hon’ble High Court
of Allahabad in WRIT (Civil) No. 16521 of 2022 titled as “M/S.
Ishana Construction Vs. State of U.P.” wherein the Division Bench
of Hon’ble Justice Manoj Kumar Gupta and Justice Chandra Kumar
Rai passed an Judgment dated 09.06.2022 and thereby quashed the
show cause notice dated 12.05.2022. The Copy of the order of the
Hon’ble High Court dated 09.06.2022 is annexed herewith as
Annexure-R/3. The content of the said order is:

“Accordingly, the impugned notice is quashed in part.

The petitioner shall submit his explanation within two weeks

Srom today treating the notice under challenge to be a show cause

notice simplicitor and not an order determining the liability and
quantifying the amount. The respondent will thereafter proceed to
pass fresh orders in accordance with law.

The instant writ petition stands allo wed, accordingly.”

Further, it is also pertinent to mention here that clause (3) sub-
clause (4) of the report at page no. 5 that one FIR No. 83/2022 dated
07.05.2022 P.S. Obra, District Sonbhadra has registered against
respondent no.9 has also being challenged by the respondent no.9 in
Criminal Misc. Writ Petition No. 6863 of 2022 for quashing of the
said FIR wherein the Hon’ble High Court of Allahabad has passed
the order on 07.06.2022 and directed no coercive action shall be
taken against the petitioner (Respondent no.9 herein) and the same
is also listed before Hon’ble High Court of Allahabad for
18.08.2022. The Copy of the order of the Hon’ble High Court in
Criminal Misc. Writ Petition No. 6863 of 2022 dated 07 .06.2022 is

annexed herewith as Annexure-R/4.
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That considering the report dated 21.05.2022 itself, it is very clear
that respondent no. 9 is not doing any kind of mining under the
prohibited area of 50 meters of DAM LAND that is, OBRA DAM.
Hence, there is no violation of Rule 41-A of U.P. Mines and
Minerals (concession) Rules 1963. Accordingly, there is no case of

environmental damage against respondent no. 9.

6. REPLY TO REPLY PARA-WISE:

6.1

6.2

That the content in corresponding para no. I and II of reply is matter
of record. Hence needs no reply.

That the content in corresponding para no. I1I of reply is false and
frivolous and specifically denied. It is based on misleading facts and
wrongful English interpretation of Hindi word “BANDH?” which is
mentioned in e-Khatauni of Annexure -5(filed by applicant) under
the category of 6-4 (Non-Agricultural). It is submitted that this
Hon’ble Tribunal in O.A. NO. 61/2022 has passed an order dated
23.03.2022 with a direction to the District Magistrate-Sonbhadra
and Chief Development Office-Sonbhadra for an action taken report
in respect of the main grievances raised therein that:

“1. Grievance in the application is against illegal mining on the land
of check dam (small Village Dam ) nala and railway pit, within the
periphery of 50 meters from the land of dam , nala and railways in
village- Billi Markundi, Tehsil- Obra, District- Sonbhadra, in
violation of Sustainable Sand mining Guidelines and other
environmental — norms including  Mining Rules, 1963, by
Respondents- Rajesh Kumar s/o late Kaliram, Farida Begum w/o
Imtiyaz Ahmad, Chopan, District- Sonbhadra, M/S BCS Gupta,

Obra, District- Sonbhadra and M/s Ishana Constructions ,
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Proprietor—-Afreen Khan w/o Ishtiyaq, resident of Village Billi
Markundi, Obra, District- Sonbhadra, U.pP.”

And in compliance of the said order, the Director, Geology
and Mining Secretory, Govt, of U.P., Lucknow (U.P.) who is
respondent 1n0.3 herein vide letter no. 891/M-PRAVARTAN
SONBHADRA/ZOZO(H) dated 11.01.2022 has written a letter to The
District Magistrate, Sonbhadra, Respondent no. 5 to conduct an
enquiry against all 20-25 mining lease holders into excess illegal
mining of minerals beyond the permissible quantity by the mining
owners mentioned in the list therein which are situated in Village-
Billi Markundi, Sonbhadra. The respondent no.5 conducted the
enquiry upon all 20-25 lease holders as per the direction of
respondent no.3. However, the respondent no. 5 has not yet
submitted complete report in pursuance of the said letter against all
the 20-25 mining lease holders/owners. The respondent no.5
intentionally, deliberately and against the proper direction of the
respondent no.3, filed the report merely against only three mining
lease holders/owners who are party in the present O.A. that is
respondent nos. 7, 8, and 9.

Furthermore, the applicant has filed complaint against three
mining owners only while all 20-25 mining lease holders/owners
were indulged in illegal mining. This report is not complete as per
the letter dated 11.01.2022 wherein it was very clear to conduct
enquiry against all mining lease owners and also to submit report for
all. A copy of the letter no. 891/M-PRAVARTAN
SONBHADRA/2020(II) dated 11.01.2022 is annexed herewith as
Annexure-R/5.



However, the report has made following observations in
respect of the respondent no. 9:
“1) As on the date of inspection the aforesaid mining area was active
and operative.
2) That no Railway line, drainage (nala) and Check Dam is situated
within 50 meters of the aforesaid Mining area.
3) That within the boundary of the aforesaid mining area Arazi no.
5362 is registered as dam in Revenue Records at S.NO. 6-7, and
which was sanctioned for Mining on the orders of District
Magistrate vide administrative order no. 2905/86-2015-236/2015
dated 25.08.2015 (Annexure 14).

4) That in the case of M/s Ishana Constructions, according to the
Joint report of Sub-District Magistrate, Obra, Sonbhadra dated
04.02.2020 (Annexure 15) in the aforesaid mining area for 817
Cubic Meters of illegal mining of Gitti / Dolo stone Rs. 8,34, 320/-,
challan no. CN00059 dated 23.02.2022 was deposited. According
to Joint Report of Mining officer, Sonbhadra dated 01.05.2022
(Annexure 17) the mining owner has excavated/transported excess
quantity of 15,732 Cubic Meters of bolder illegally outside his
sanctioned area towards south direction in Araji no. 5363. On
05.05.2022 the owner of M/s Ishana Constructions, Smit. Afrina
Khan was served with the notice of Rs. 1,19,99,000/- (Annexure 18).
On 07.05.2022 in the aforesaid matter of illegal mining an FIR NO.
83/2022 was lodged against the owner and other unknown at Police
Station Obra, Sonbhadra.”

It is thus submitted here that aforesaid report dated 21.05.2022
has given clean-chit to the respondent no. 9 in respect of the

grievances raised in the instant O.A against the respondent no. 9.



Hence, there is no cause of action survives against the respondent
no. 9. In so far as the report given in aforesaid sub-clause (4) of
Clause (3) is considered, the respondent no. 9 has already challenged
the show-cause notice dated 12.05.2022 for imposing fine of Rs.
1,19,99,000/- for illegal excess mining and FIR NO. 0083/2022
dated 07.05.2022 before the Allahabad High Court.

7. REPLY TO FACTS:

7.1

7.2

7.3

7.4

That the content of para 1 of facts are matter of record. Hence no
reply needed. However, it is submitted that the applicant has no
cause of action or grievance against the respondent no. 9. It is further
submitted that the applicant has filed the instant O.A against the
respondent no. 9 for ulterior motives and for monetary gain and the
instant O.A filed against the respondent no. 9 is without any basis or
grounds or cogent material in favor of the applicant.

That the content of para 2-5 of facts are matter of record. Hence no
reply needed.

That the content of para 6 of the facts alleged against the respondent
no. 9 is false, frivolous and specifically denied. It is submitted that

the report dated 21.05.2022 has given clean chit to the respondent
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no. 9 against the allegations averred in the instant O.A. it is also

pertinent to mention here that alleged Arajl nos. 5360, 5362,
5363Kha, 5364 and 5365 in Para 6 (iii) not belongs to respondent
no. 9 and it is also not the part of leased deed dated 27.05.2016 in
favour of the respondent no. 9.

That the content of para nos. 7, 8 and 9 of the facts are related to
allegations levelled against the respondent no. 7 not for respondent

no. 9. Hence, needs no reply.
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7.6

7.7
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That the content of para 10 of the facts is false, frivolous and
specifically denied. In the said para the applicant is showing the
google map as Annexure A-8 and A-9 (colly) wherein the
coordinates mentioned in Annexure A-8 does not belong to the
mining lease area of respondent no. 9. As per the google map record
the mine site of respondent no. 9 is provided in a map which clearly
shows the alleged coordinate does not belong to respondent no. 9,
The copy of google map of the mining site of respondent no. 9 as

per its coordinates is annexed herewith as Annexure-R/6.

Further, the annexures A-8 and A-9 (colly) filed by the
applicant has not specifically mentioned to whom the sajd annexures
belong.

It is further submitted here that the allegations of creating pits
of about 50 meters touching the level of ground water is based on
the annexure A-9 (colly) is the part of Annexure A-8 filed by the
applicant and accordingly has no concern with respondent no. 9 due
to the different coordinates.

That the content of parano. 11, 12, 13 and 14 of the facts is related
to the respondent no. 8 and not to respondent no. 9. Further, here the
applicant is talking about Araji nos. 4419Ka, 4419 Kha, 4419 Ga,
4420, 4422Ka and 4422Kha do not belong to respondent no. 9.
Hence, needs no reply.

That the content of para no. 15 of the facts is totally false, frivolous
and specifically denied. In the said para the applicant is showing the
google map as Annexure A-11 and A-12 (colly) wherein the
coordinates mentioned in Annexure A-11 does not belong to the
mining lease area of respondent no. 9. As per the google map record

the mine site of respondent no. 9 is provided in a map which clearly



7.8

|2

shows the alleged coordinate does not belong to respondent no. 9.
The copy of google map of respondent no. 9 is already annexed.

Further, the annexurés A-11 and A-12 (colly) filed by the
applicant has not specifically mentioned to whom the said annexures
belong.

It is further submitted here that the allegations of creating pits

of about 50 meters touching the level of ground water is based on
the annexure A-12 (colly) is the part of Annexure A-11 filed by the
applicant and accordingly has no concern with respondent no. 9 due
to the different coordinates.
That the content of para no. 16 of the facts is totally false, frivolous
and specifically denied. It specifically denied that Araji numbers
sanctioned in mining lease granted in favor of respondent no. 9 are
situated next to Dam Land. That the applicant is creating a gross
misconception before this Hon’ble Tribunal regarding the word
“BANDH?” which is alleged by the applicant as “DAM?” in English
and further alleged that the word “DAM?” is representing to “OBRA
DAM?”. It is totally wrong and misleading fact made by applicant in
order to maintain the present O.A.

Therefore, this Hon’ble Tribunal may appreciate the revenue
records (e-Khatauni) regarding the land of “OBRA DAM KHATA”
and “BANDH KHATA”. The OBRA DAM is situated in
Village/Pargana in “OBRA PANARI” and also covered under the
Land category of 6-1 while the entire Leased Land of respondent
no. 9 is situated in Village /Pargana in “Billi Markundi” and also
covered under the Land category of 6-4 which is purely State Land

for the purpose of mining of minerals. E-khatauni attached herewith.
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It is also pertinent to mention here that the lease land of
respondent no. 9 is 5.80 Kilometers (5800 meters) far away from the
nearest point / location / periphery of OBRA DAM. So, it is very
well clear as per the records that the lease land of respondent no. 9

showing Araji no. 5362 (0.0310 Hectare / 366 Sq. Gaj /3263 Sq.
Feet) is not covered under the 50 meters distance of OBRA DAM

and it is also 5800 meters far away from the OBRA DAM as per
google map record. The photocopy of the google map record
showing the actual distance from Obra Dam from the nearest pillar
“N” of the mine site of the respondent no. 9 is annexed herewith as
Annexure-R/7( COH'Z\)‘

Further submitted that the concern government mining
department granted lease to respondent no.9 for Araji No. 5362 and
rest of the alleged Araji nos. 5363 Kha, 5364 and 5365 do not belong
to respondent no. 9 as it is not the sanctioned mining area in favor of
the respondent no. 9 as per the mining lease deed hence, respondent
no. 9 has no concern with that. Accordingly, it is not the violation of
Rule 41-A of U.P. Mines and Minerals (Concession) Rules, 1963
which says mining is prohibited within the 50 meters of DAM
LAND.

7.9  That the content of para no. 17 of the facts is totally false, frivolous
and specifically denied. It is submitted here that Araji no. 5360 does
not belong to respondent no. 9 as it is not the sanctioned mining area
in favor of the respondent no. 9 as per the mining lease deed hence,
respondent no. 9 has no concern with that.

7.10 That the content of para no. 18 of the facts is totally false, frivolous
and specifically denied. It is submitted here that according 35"
amendment of Rule 41-A of the U.P. Mines and Minerals
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(Concession) Rules, 1963 the said educational institution (public
work) is situated beyond 50 meters from the sanctioned mining areas
of respondent no. 9. It is submitted that the applicant is misleading
this Hon’ble Tribunal by molding the facts in his favor. Also, as per
the report submitted before this Hon’ble Tribunal dated 21.05.2022
all the Araji nos. of the respondent no. 9 is situated 50 meters away
from railway line, Nala and check dam. It is also pertinent to mention
here that Annexure A-13 filed by the Applicant is not clear and the
mentioned coordinate is not specifically showing the exact location
of mining land of respondent no. 9. And the Annexure A-14 (colly)
filed by the applicant is waste and not considerable as there is no
actual distance shown from the said educational institution and the
nearest pillar of mining land of respondent no. 9. Accordingly, the
annexure A-14 is not appropriate to decide any issue as alleged by
the applicant.

That the content of para no. 19-20 of the facts is totally false,
frivolous and specifically denied. It is submitted that the allegations
made by the applicant in the alleged complaints are baseless and
have no concrete proof placed with complaint. It is submitted that
the submissions made hereinabove may be read as part and parcel of

reply to this para and not repeated herein for the sake of brevity.

8. REPLY TO GROUNDS:

8.1

That the contents of para no. A-J of the grounds as alleged against
the respondent no. 9 are completely false, frivolous and specifically
denied. The submission made hereinabove may be read as part and
parcel of reply to this paras and not repeated herein for the sake of

brevity.
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9. That the contents in para Limitation is part of judicial observation and the
cause of action alleged by the applicant on the basis of the complaints dated
18.05.2021 is not sustainable against the respondent no. 9 as per the report
dated 21.05.2022 itself proves in clause (3) sub-clause (2) that, “no
Railway line, drainage (nala) and Check Dam is situated within 50 meters
of the aforesaid Mining area” which is not in contravention of the 35t
amendment rules 41-A of the U.P. mines & Minerals (Concession)
Regulations, 1963 which says that “no mining operations shall be carried
out at any point or to any point within a distance of 50 meters from
reservoir, canal and other public places.”

10.  That the prayer clause is based on wrong and misleading facts, hence, it is
therefore requested before this Hon’ble Tribunal to dismiss the instant O.A.

in the interest of justice with heavy cost against the applicant.

RESPONDENT No. 9
Date: 07/07/2022

Place: New Delhi Through w
\\*e)e\ |

Counsel For the Respondedt No. 9
“Shri-Pad” Law Firm

L.N. Sharma, Vivek Kumar Verma,
Prabha Sharma & R. K. Gautam
Advocates

Chamber No. 917, Patiala House Court,
New Delhi-110001

Mob: 9910307300, 9899525515

Email: shripadadvocates@gmail.com




BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BRENCH, NEW DELHI
ORIGINAL APPLICATION NO. 61 OF 2022
IN THE MATTER OF:-
All‘India KaimurPeoples’s Front ... Applicant
| Versus
The state of U.P. &Ors. | ... Respondents
AFFIDAVIT

I, Smt. Afreena Khan Proprietor M/S. Ishana Construction W/o. Sh.
, Ishtiyaq Khan, R/o. Village-BilliMarkundi, Obra, District-Sonbhadra
(U.P.)-231219;presently at New Delhi, do hereby solemnly affirm and declare

as under:

1. That the deponent is the Respondent No. 9 in the abovesaid matter and
well conversant with the facts of matter and hence competent to swear this
affidavit.

2. That the accompanying reply has been drafted by my counsel on my

instructions and the contents of the same has been read over to me in

vernacular.

3. That the abovesaid statement is my true and bona-fide statement and

-~ @@ﬁ?‘;\g&has been concealed by the deponent. < Aqr X
'Q“\b“:?\‘ o » TRJAT D\W
\\ls‘“i\('\e ' VERIFICATION: 0 7 JuL2022 DEPONENT
Verified at New Delhi on this ......... . July, 2022 that the contents of my
affidavit is true and correct to the best of my knowledge and belief and nothing
material has been concealed therein. : "Q‘ s
CERTIFIED.THT TH | ﬁ&:&fﬁ
Shri/Smt/Km TN

$/o, W/O...\?B. e
rog

1ee sniemply affirmed @efo-s - - s Delh
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Ms lshz\irxaConstriuxtic"-.i , /b :
" . Tartner:Smt. Aafreena Khan, Jis 4‘\\.
“W/o Sii Ishtiyak Khan - » \.@ :;.'
-R/o-3illi Markundi, Obra,
_Tch Robertsganj D\mlchonebhﬂ.dra‘ J.p. 1\- “ *

onmentsl Clearance for proposed Dn\oat(me Minmg Project .
at Gata No. 5355k, 5359, 5361, 8363k, 5351k, 5382, 8353, 5354; §262, S3IS5kh

& 5351kh Village-BIH- Markundl, Tehsil-Robertsganj, Souebhadva, UJP:
“(Leased Avea-5.8Q Acres)

Dear S\r,

S

Please refer to your letier dated 12/10/2015
Chairman/Secretary, SEAC, Directorate of

Transferred (0 DEIAA Sonebhadra after MoRF Motification Dated 15/¢1/2016. The

addressed to the

A presentation was made bv the consultant M/s ENV DAS India Pvt. Lid., Lucknow,
along with the representative of the project propenent, through documelys, presenlation

made dutlng meeting dated 29/04/2016 and reply to the qwme; raised -by the DEIAA

SBR, hasinformed to DEIAA SBR that
1,

_ The envitonmental clearance is sought for Dolostone Mmmg project at Gata No.
5355Ka, $359, 5361, 5363ke, 5351ka, 3332, 3353, 5334, 5262, 5355kh & 5351kh
Village-Bifi Markundi, Tehsll-Robertsgany), District-Sonebhadra, "Uttar Pradesh
* (Leased area-5.80 acres),

Mining Lease area was ;rﬂnted by District Magistrate, Sonbhadra vnd\. fetter no.-
805 / e 42016 T 31.08.2015

40,000 Cublzmeter Doloston is proposed to ming amua«lv according w approved

mining pian and validity of mining plan Is valid up to 5 vears from the date of deed
execution.

The water requirement witl be limited 10 0,60 KLD from water tanker and borewells

for drinking, 1.50 KLD ‘or sprinkling on haulage route for dust suppression and 0.49

KLD for plantation and others,

During operation the maximum ao, of workers will not be more than 24,

6. The Project activity are not cover od under general cenditlons, because its belong to

B2 Calcgory, under Mok notifichtion dated 150172016 snd 20/01/20:6.
T

. The mining will be opencast type and carried out sémi mechanized.
8,

The ultiniate depth of mining wl\i be restricted to 20 mtr/water level, whichever is
Cless.

- The mining opeiation will not be zarried out In safety zone of any bridge or
Pmbankment or in eco-frugile zone such as habitat of any wnd fauna,

e

"~.'L~

Environment, Lucknow. The Proposal
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10. Regarding the project no litigation is pending in any court,
11, This project does riot atrac. any of the general conditions applicab}e on mining

SO projeot specified in BIA Notification 14/09/2006,

2. The Project proposal falls under B2 Category of MoEF Notlfication dated 15{01/20 16
» and 20/01/2016. Based on the above sald project, the District Level Environment

- Impact Assessment-Authority (mestings held on dated 29/04/2016) has decided to
giont the Environmentai Clearance to this project proposal subject to effective

’ '-in'\plément,ation of e following general and specific conditions:

. General Conditions '

- 1. This environmentul clearance is subject to ailotment.of mining lease in favour of
: ) project proponent by District Administration/Mining Departinent,
A b . . . |
-2, Forest clearance shall be taken Dy the nropanint as necessary under law,
3L

~ Any uddition of'the mining. ares, change of Khasra numbers, enhancement of
*- capacity, changs |1 mining technology, modernization and scope of working shall

_ again required prior snvivonmental clearance hs per ETA notification, 2006.
4. No change in the calendar

plan inchuding excavation, quantum of nineral and
‘waste bhafl be made. S | o
5. Mining will be carried out as per the approved mining plan.‘; In case of any
o ~violation of mining plan, the Envlronmental Cleerance given by DEIAA will stand
-canecelled, ‘
6.

Four ambient uir quality monitoring stations shall be sstablished ir. the core zone as
well as in the buffer zone for RSPM, SEM, $0,, NO, monitoring, Location of the
stations should be dacided based on the meteorological data, topographical features
and environmentully and ecologically sensitive targets and fiequency of

. monitoring should be undertaken in consultation with the State Pollution Control

Board. The monitored data, for criterie poliutonts shall be regularly up loaded on,
:  the company’s wébsite and sluo dlsplaysd at wobsite, -
e Ble i, amblent air quality (RSPLA, SPM, SO, NOy) should

be regularly
ed to the:Reglonal office, MoEF

F, Gol, Lucknow and the State Pollution
NJoard/Cdntral Pollution Control Board once in six months.

vaiair quality at the boundary of the minc premises shall confirm (o th
ptgsoribed In MOER notification no. GSR/826(E) dt. 16.11.2009,

ust emlssions from all the sources shall be controlled regularly. Water
sEEjiag amangeinent on haul roads loading and unloading and at transfer points
shal\\ be provided and propetly maintained, ’

Measitres shall be taken for control of noise levels below 85 dBA in the work
«environment. Workers erigaged in operations of HEMM, etc. sﬁal'a be provided
with ear piugs/muffs and health records of the workers shall be maintaired.

1L Industiial waste water (workshop -and waste water from the mine) should be

properly coliected, tren od sv a8 to conform to the siandards preseribed under GSR
422 (E) dated 19" may, 1993 and 31* December, 1992.qr

' k a8 amended from time to
tims. Oil and grewse trap shall be fnstalled before discharge of workshop effluents.

.
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12, Dersonal working in areas shall be provided with protective respiratory devices lit
* inask and they shall also be imparted adequate training and information on safel
. and health aspects. : '
oo, Special measures shall be adopted to nrevent the nearby settlements from th
: Irapacts of mining actlvities,
14,

The transportations of the marerials shell be limited to day hours time only.
15 Provision shall be made for the housing the labourers within the, site with al
neoessary tnfrastructure and faotlities such as fuel for cooking, mobile toilets, saft
drinking water, medlcal\huélth care, créche cte. The housing may be fn the form o
S temmporary structures to be removed afier the completion of the project.
16.

A separate Environmental Management Cell with suitable qualified personnel shal.

be set-up under the control of a Senior Executive, who will veport directly to the

¢+ Head of the Organization. »

17:, ~The Project Proponent saall inform to the Regional Office, MoEF, Gol, Lucknow

am\i State Pollution Control Board regarding date of financial closures and final

approvel of the project by the Concerned authorities and the date of start of land

. development work, ' ‘
18

A copy of the'environmental clearance shall be submitied by the Project Proponent
to tae Heads of the Logca

I Badies, Panchayat and Municipal Bodie:, as applicable in
_ - the matter, o R
- 19, The Project Proponent-has to submit half yearly compliance report of the stipulated
- prior. environmental slearance terms and conditlons- in hard and soft copy to the

. DEIAA, SBR. on {* June and 1 Decomber of cach calendar year,
. 20. L

The DEIAA mey alter/modify ths above conditions or stipulate any further

conditions in the interest of environment protection.
‘ 21, -

Concealing factual data or submission of false/fabricated data and tailure to
comnly with sny of the conditions mentioned above may result in withdrawal of
this. clearance. and attract-action under the provisions of Environmeat (Protection)
Act, 1986,

. Specific Conditlons . ’
1

Normg of  Transport Department/PWD  shall be  strictly followed during
. trapsportation of minurals, ' '

syl road shali be made moterable.
’ AWOC shall be obtalned prior (o start of work,

Social Responsibility (CSR) plan along with budgetary ‘p'rovis"\on of $%
al cost shall be prepared and epproved by Board of Directors of the

.,3.Th'\s ehvironmente! Clearance does not create or verify any claim of applicant on
the-proposed site/activity. . ‘ ‘

6. - This environmentel ciearance shall be subject to valid lease in favour of project
. proponent for the propdsed mining proposa's. In case, the project propenent does
not have a valid lense, this environmental clearance shall automatically become
niull and vold, ‘
7,

The Environmental clearance will be co-terminug with the mining lease period.

~ 3~



No two pls t shall be sm\uh.naously workec 1. before the first is exhausted ard.

reclamanon work Lompm;d ng mineral hearing area shall be worked. '

After exhausting the first mm;; pit'and before ctarting mining operations in the next

W ~ pit, reclamation and p'wntatien works in the exhausted pit shall be completed so as

~ to engure that raclamation, forest cover and vegetation are visible during the first
year of mining operations in the next pit. This process will follow tili the last pit is
exh,tusmd Aderuate rehabi\\mt\on of mined pit shall be completed before any new
ore bearing ares is worked for expansion,

Adequate buffer one shall be maintained between two consecutive minera!
beayi lng. deposits.

1. Spri khng of water on haul roads to control dust will be ensured by the project
.+ proponent
12i  Green belt debelopmcm shall be carrled out considering CPCB guidelines
including selettion of plant specles and in consultation with the local
DFO/Agrlcu\unc Department. Herbs and shrubs shall also form a part of
afforestation programme besides tree plantation. The company shall involve local
,.‘pPople for plantation Progfamme. Details of year wise affcrestation programme
' including rehabilitation of mined out area shall be submitted to the Regional
Office, MoEF, Gol, Lucknow and DEIAA SBR every year,
~ Blast vibration study shall be conducted and a observation report submitted to the
* the Reglonai Office, MoEF, Gol, Lucknow and UPPCB within six months. The

report ghall also Includs measures for prevention of blasting assoclated impact on
: rearby houses snd ugrienltural fields.

4, Controlled blasting techniques with sequential blasting shall be adopted. The
. ~ blastlng shall be surried out in the day time only,

5,

_ Appropnate arrangement for shelter and drinking water for the mining workers has
to be ensured at the minlng stte.
16, ‘Maintenance of village roads used for transportation of minerals are to be done by
v the ccmpany regularly at its own expenses. The roads shall be block topped.
17 Rain water halve‘ung shil be undertaken to recharge the ground water source.
18, Status of implementation shall be submitted 1o the Regional Office, MoEF, Gol,

Lucknow, UP Poslution Contrel Board and DEIAA SBR within six months and
Mﬁv&ﬂcr every year from the next consequent year,

for prevention and control of soil erosion and management of silt shall
en. Protection of cumps against erosion shall be carried out with geo
ing or vther sultable material, and thick plantation of native trees and

611 be canisd out at the dump slopes Dumps shall be protected by
jhg walls. :

enches/garland d.ains sh&ll be constructed at foot of .dumps and coco filters:
Installed at regular mmrvdls to arrest silt from being carrled to water bodies.
Adequate number of Check Dems and Gully Plugs shali be constructed 2

cross

seasonal/perennial rallahs, 4 any flowing through the ML area and silts arrested.
De- sxlt!mg at reguidr intervals shall be carried out.

21,

Garland drain of appropriate size, gradient and length shall be constructed for both
mine pit and for waste dump tnd sump capacity shall be designed keeping 50%,
‘ L o~
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3ATGLY MArgIn OVer and above pesk sudden.ranfall (based on 50 years cata) and

maximym diseharge 1n (he areg ydjoining the mine site. Surfm sapacity shall aiso
' l!aré'Vlde adequibte retsntion pericd to allow -proper setting of silt m:.tzrxda:.‘

Sedimentation pits ghall be congtiieted pt the comers of the garland drains an

at veguldr intervals. |

?élrzzgni: ‘;?c;nsi:rlfr;cz watcr, if any in and near the clzore zone (w‘itpin 5.0 km o'f t»hc

Iéase) shall be regularly monitored tor contamination and depletion du? t0 mmn:\g

autivity and records malntained. The monitering c!uta shall be subm\m;(j.)tg1 :\ i
: ileglonul Office, MoEF, Gel, Lucknow, U.P. Pollution Control Board and DEIA/

$BR regularly, Further, monitoring points shall be-located between the mine and

drainage in the directicn of flow of ground water shall be set up and records
maintained, - ‘

S,

Fugltive dust genetation shall.be controlled, Fugitive dust e'missio'n shall ble
regulariy monitored at locations of nearest humen habitation (including schools
dnd other public amenitics located nearest to sourees- of dust generation as
applicable) and records submitted to the Regional Office, MoEF, Gol, Lucknow,

U.P, Pollution Control Board and DEIAA SBR regulatly.
i 24, ‘Baseline data for amblent air quality shall be generated and maintained and RSPM
level in ambient air in the nearby human habitation (villages) shall alse be

. monitored along with othet parameters.
25, Transportaﬁcm of minerals shall be done by covering the trucks with tarpaulin or
. other.suitable mechanism so that no spillage of mineral/dust takes place.
26, Occupationa! health and safety measures for the vsorkers.including identification of
~work related health hazards, training on malaria eradication, HIV, and health
¢ffects on enposure to mineral dust etc. shall be carried out. Periodic monitoring
% for exposws (o repiirable minoral dust on the worker's shall be conducted and
Yecords malntalned including health records of the workers, Awareness programnie
for workers on mpact of mining on thelr health and precautionary measures like
lise of persoiel

equipments ete, shall be canied out periodically. Review of impact
of variaus ‘health mensures

shall b conducted followed by follow up actien
wherever required.
Y \

The project proponent wil' ensure for providing em»loyiment to local people as per
r’equiv‘i'cment,l necessary protection measures around.the mine pit and waste dump
g garland dvainaround the mine pit and waste dump,
" SO soli'd waste shall be stacked properly with proper slope and adequate
\ and shall be. utilized for backfilling (wherever applicable) for
%lz) and . rehabilitation of

! ) mined out area. Top soll shall be separately
,s_ggk f‘%;}_yxtxllzation tater for reclamation and-'shall not be stacked along
Wi utden, : ‘

YR Rer burden (OB) shall te stacked at earmarked dump site (s) only and shail no! be
kep! active for long ‘period. The, maximum height..of the dump shall.not exceed
20 m, each stage shall prefevably bs of maximum 10 m ang overal! slope of the
dump shall not exceed 35°. The OB dump shall

Snail be backfilled, The OB dum
be sciemifically vegelated with suitable native
surface vun off, ,

with

ps shal}
specles 10 prevent erosion and

~5-
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30 Monoring and management of rehabilitated areas - shall ‘continue untl the,
vegetation becomes self S)steining. Compliance status shall be submitied 10 the
Roglonal Offloe, MoBF, Gol.Lusknow, UR. Pollution Control Board and DEIAA
. SBR.on §ix montnly basls:
Wt '

Siope of the mining bench and ultimate pit limit shall be as per the mining scheme
~ approved by Indian Bureau of Mines,

) : 1 | £ A
19, - Pesmission for zbstraction of ground water shall be taken from Central Grouna

-Wetsr Board. Reqguiar monitoring of ground and surface water SiiT0es for‘ level
‘and qual:'{ty shall be carried oul by establishing a netw?r\c of cx\snng w‘e\ls and
construcfing new niezameters during the mining operation. The monitoring shall
‘be carricd out four times In a yesr ie.monsoon (April-May), Monsoon (August),
“post-motisoon (N‘;Svemb’cr) and winter (January) and the dats th‘us collected §hall
be regularly sent v MoEF, Central 'Ground Water Authority and Regional
Direutor, Central Cround Waier Board, . |
33,7 The waste water from the mine shall be treated 1o conform to the -prescribed
" standards before discharging In to the natural stream. The discharged water from
" the Telling Dam, If any shiall be regularly monitored and report submitted to the.
' Regional Officc, Ministry of Bavironment & Forest, Gol, Lucknow, Central
-+ Poliution.Contro! Board and the State Pollution Control Board.
34,

Hydro grological study of the aren shall be reviewed by the project proponent

annually: In case aderse effect on ground water quality and quantity is observed

mining shall be stopped and resumed only after mitigating steps to contain any
“, adverse impact oir ground water is implemented.
3S.

Vehioular emissiens shail be iept under control and regularly monitored. Vehicles
used for transportation of minerals and others shall have valid permissions as
prescribed under Ceotral Motor Vehicle Rules, 1989 and its amendments. The
Vchic\es‘ftranspmldng minevals shull be covered with a tarapaulin or other suitable

~englosures ‘50 that no dust partioles/fine matters- escupe during the course of

o trag_gportégtion. No overloading of minerals for transportation shall be committed,
& The:trucks transpp

L

_ priing minerals shall not pass through wild life sanctuary, if any
in the study area, , '

. Prior pgremission {rom the Competent Authority shall be obtained for extraction of
ground water, If agy.

: _-rp\.‘gne,closxire vlan, along with details of Corpus Fund, shall be submited 1o
Ogal Office, Ministry of Bnvironment & Forest, Gol, Lucknow and U.p.
Aoontrol Board § vears in advance of final mine closure for approval.
Project pi

| _‘\,'oponent'_shal\ explore the possibility of using solar energy where ever
S S
Bt itment towards C8R has to be followed strictly.
40.

- Regular health chech-up récord} of the mine workers has 1o be maintained at site in
- & proper segister, It shoubl be wfade available for inspection whenever asked.
41, Project Proponent has to strietly follow the direetions/gnidelines issued by MoEF,
L,PCI} and other Govt, Agencies frown time o time, _
42 The blasting will be done only afisr getiing the. permission from the Mining-
Departmeit, .
Koy~
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You.are aluo dirested to ensure that the proposed site is not a part of any
no-development zone s 1nq\\\red/presorl\wd/ldent\ﬁcd under law, In case of violation, this
permlss\on shall sutomatically deem to be cancelled. Also, in the event of any dispute on
ownership.of the proposed site, this permission shall aitomatically deeim to be cancelled.

The above conditions will be enforced inter-zlid, under the provisions of
the Watet (I’re\'emton & Contol of Pollution) Ast, 1974, thie Air (Prevention & Control of
Pollution) Act, 1981, the Bnvironment (Protection) Act, 1986 and the public Liabilit
Insurance Act, 1991 along with thelr amendments and riles made there under and also any
other orders passed by the Hon'ble Cowrts of Law relating to the subject matter

Th Project proponsnt will have'to submit approved: plans and proposals

incorporating the zonditions specified in the Envivonmenta! Clearance within 03 months of
issuance of this cisarance.

The DEIAA SBR/MOEF reserves the right to revoke the envircnment

al
clearancg, if any ¢onditions stipulated are not implemented to the satisfaction of DEIAA

SBR/MOEF, DEIAA SBR may impose additional environmental conditions or modify the
existing ones, .if necessary,

-, ‘This 1s to request you to mke funher neccssary action in mafter as per
provision of Gazetto Notlf\cnnon No, §.0, 1333 (B) dated 14:09.2006, as.amended and

send regui&r oompllance mcrt« to the authority as prescribed in the aforesaid notification.

(@ 1t
(Kailash Singh)
S.D.M. (Sadar),
Member-Secretary,
DEIAA Sonebhadra, U.P,
dated as above.

Na™ -~

IParya/DEIAAISHR v\ e f
(Lom_’_for mformg_tl_gml neceysary action tos
- The Prlncuml Secretary, b nvlronmem Govt, of U.F,, Lucknow.
. The Princ! pal Secretiry, Geology and Mialng, Govt, of U.P,, Lucknow .

2
3- D\reutor, Environment, Bibhuti Khand, Gomati Nagar, Lucknow.
4- Director, Geology and Mmmg, Lucknow.

S D‘SmOH_Mﬂgl trate, Sonebhadra,

6-

Divislonal Forest Officer, Sonebhadra .
7- Divistonal Farest Officer, Kaimur Wild Life, Mirzapur.
8- Additional District Maglstrate, Sonebhadra .
-9

.Sub Divisional Magistrate (Sadar), Sonebhadra
10-

Regionai, Pollution Controt Officer, Sonebhadra..
11- Distriot M\mnb Officer, Sonebhadra.

12-NIC Songb\padra to upload on website

I .o (Kailash Singh)
‘ | ‘ - S.D.M. (Sadar),
" : Member-Secretary,

" DEIAA Sonebhadra, U.p,

H3
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‘o
Case :- WRIT - C No. - 16521 of 2022
Petitioner :~ M/S Ishana Construction
Respondent :- State Of U P And 2 Others

Counsel for Petitioner :- Devbrat Mukherjee
Counsel for Respondent :- C.S.C. :

IIuﬂ'blg n!ﬂnﬂj K!]nﬂa!: Q!!DIE I
on'ble nd i,J.

The petitioner feeling aggrieved by a notice dated
12.05.2022 célling upon it to deposit certain amount
within 7 days on account of it having done illegal mining
and at the same time seeking explanation, has filed the

instant petition.

~ Learned counsel for the petitioner submitted that although
it has been titled as a show cause notice, but in fact, it is an
order in itself as the-respondents have already arrived at a
conclusion that the petitioner had violated the provisions
of the U.P. Minor Minerals (Concession) Rules, 2021 and
have also quantified the amount. He further submitted that
similar controversy was decided by this Court .in Writ C
No0.8648 of 2022 (Arun Kumar vs. State of U.P. & others)
by judgment and order dated 20.04.2022 and the instant

matter is covered by the said judgment.

I_-.earned Standing Counsel does not dispute the fact that
the identical notice was considered by this Court in the
above judgment and was quashed with liberty to the
petitioner to submit his explanation and thereafter it was
left open to the competent authority to pass appropriate

order.

Accordingly, the impugned notice is quashed in part.
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The petitioner shall submit his explanation within two
weeks from today treating the notice under challenge to be
a show cause notice simplicitor and -not an order
determining the liability and quantifying the amount. The
respondents will thereafter proceed to pass.fresh orders in

accordance with law.

The instant writ petition stands allowed, accordingly.

(Chandra Kumar Rai, J.) (Manoj Kumar Gupta, J.)

Order Date :- 9.6.2022

P Kesari
AU TRENTICATED GOpy
<,
SETION Or
| SECTION
SMPUTERISED Co BECT]
4 HIGH COURT, AL arAgar

Digitatly signed by PRACHI
(@SAF!WXNI 4
Dato: 2022.08.13 11:32:03 IST

aason:
Location: High Caourt of Judicature at
Allahabad
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Annexuve- R/Y

Court No. - 32
Case :- CRIMINAL MISC. WRIT PETITION No. - 6863 of 2022

Petitioner :- Afreena Khan

Respondent :- State Of U.P. And 3 Others 5 6
Counsel for Petitioner :- Devbrat Mukherjee

Counsel for Respondent :- G.A.

Hon'ble Siddhartha Varma,J.
Hon'ble Subhash Chandra Sharma,J.

Heard learned counsel for the parties.

This writ petition has been filed with a prayer to quash the
First Information Report dated 07.05.2022 registered as
Case Crime No.0083 of 2022, under Section 379 of IPC,
Rule 3, 58, 72 of U.P. Minor Mineral (Concession) Rules
1963, Section 4 & 21 of Mines and ’Minerals
(Development and Regulation) Act 1957, Section 3 of
Prevention of Damage to Public Property Act 1984, Police
Station Obra, District Sonbhadra. A further prayer has
been made that the petitioner be not arrested in pursuance

of the aforesaid First Information Report.

Contention of the learned counsel for the petitioner is that
as per Section 22 of the Mines and Minerals (Development
-and Regulation) Act 1957, if there was any offence under
the Act, then a complaint in writing ought to have been
made by the concerned Government. He, therefore,
submits that the lodging of the FIR was a malicious

exercise.
Matter requires consideration.
Respondents are represented by the learned AGA.

Learned AGA may file counter affidavit within a period of

four weeks. Rejoinder affidavit, if any, may be filed within
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two weeks thereafter.
List this case on 18.8.2022.

Till the next date of listing or till the submission of police
report under Section 173(2) of Cr.P.C., whichever is
earlier, no coercive action shall be taken against the
pétitioner.

Order Date ;- 7.6.2022
vkj

Digitally signed by VIJAY KRISHNA
JAISWAL

Date: 2022.06.08 12:50:37 IST
Reason:

Location: High Court of Judicature at
Altahabad
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M/S ISHANA CONSTRUCTION MINE SITE SHOWING ON GOOGLE EARTH TO ILLUSTRATE THE ACTUAL

COORDINATE

Latitude (N) | Longitude (E)
24°28'45.20°N. |  83° 0'19.96"E
24°28'47.28'N | 83° 0'2L17"E
24°2847.65'N | 83° 0'23.85"E
24°2847.73'N | 88° 0'23.91"E
24°28'48.70'N | 83° 0'23.16'E
24°28'48.89'N | 83°0'23.92'E
24°28'48.42'N | 83° 024.71"E
24°28'46.56'N | 83° 0'24.78'E
24°28'44.50'N | 83°0'28.01"E
24°28'42.80'N | 83° 0'25.17'E
24°28'40.81'N | 83° 0'25.32"E
24°28'41.04" 83° 0'22.95'F.
24°28'40.77'N | 83°0'22.63'E
24°28'40.78'N | 83° 0'22.60'E
24°28'42.67'N | 83° 0'22.46'E
24°2842.47'N | 83° 0'23.64'E
24°28'43.02'N | 83° 0'24.24'E
24°2843.70'N | 83° 0'24.07'E
; OBRA DAM

| [ 24°2623.69°N | 82°582.63'E

Q

=

o N ENERRTe
Distance from Pillar N.to "'
OBRA l?Al\fl 15 5.80 K.

Google Earth
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Annexute- R/

DISTANCE FROM OBRA DAM TO MINE BOUNDARY PILLAR 0- 5.790 KM

4 J.u

INDEX

S

COORDIATER OF ORRA BAN

WINE BOUNDARY

PSR ORI L L

DISTANCE

M S ISHANA CONSTRUCTION
TNER-Smt. AAFREENA KHAN
W/ O Sri ISTIYAQUE KHAN
VILL-BILLI-MARKUNDI,TEH—-ROBERTSGANJ
DISTT— SONEBHADRA (U.P)
ARAJI NO-5355Ke,5359,5361,5383Ka,5351Ka,5352,5351Kha
5353,5654,5362,5355Kha,5356,5357Kha. AREA—5.80 ACRE.




https://upbhulekh. gov.in/bhulékh_login/app/tehsil/report_user/RO...
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5 19.3000
6 3.0100
7 29.1140
8 0.3600
9 5.7300
ng 0.8600
12 0.5200
13 47.2240
14 0.3400
15 14.7820
18 29.8100
19 13.0550
21 29.3260
22 39.9540
235 55.0400
25 18.2300
278 0.2000
28 11.2200
29% 0.5100
3% 7.4530
98 0.2100
2257 | 0.7460
6109 | 0.3800
739 0.4300
745 0.2500
74786 | 0.1500
752% | 0.0360
753 0.2800
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7579
75871
815@
8199
82071
822
824
827
828
829
830%
831%
832
83439
835
836
837%
848
8519
864
872
873
| 878
879

8859
8811
883
884
886
887
888
889
890
891
892
893
894
895
896
897
898
1 900
901
902
903%
904
905
906
907

8809

0.8600
0.5300
0.2200
0.2000
0.1700
0.2000
0.1440
0.2200
0.1300
0.1400
0.0690
0.0500
0.1300
0.1290
0.0800
0.4300
0.2430
1.1820
0.0500
4.3000
0.1500
0.0300
0.1010
0.1390
0.4300
2.9250
0.4200
0.1520
0.4600
0.2780
0.1900
0.0510
0.0510
0.0760
0.7900
0.0500
0.0800
0.0400
0.0300
0.0890
0.1010
0.0200
0.1140
0.4930
0.0250
0.1010
0.0890
0.0500
0.1010
0.0630
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908
909
910
911
912
913
914
915
916
917
918
919
920
921
922
923
924
925
926
927
930
931
933
934
935
936
938
939
940
94289
943
953
9549
956
957
958
959
962
963
965
966
9679
969
970
971
972
973
974
975
977

0.0800
0.0630
0.1480
0.0800
0.0890
0.1500
0.1720
0.1140
0.2800
0.1260
0.0630
0.1300
0.1100
0.0300
0.1010
0.2920
0.0950
0.0800

0.1600

0.6030
0.1390
0.1140
0.0700
0.0500
0.2660

1 0.1100

0.0900
0.0560
0.0950
0.1210
0.2330
0.1600
0.2150
0.2020
0.1260
0.0500
0.0300
0.3900
0.3200
0.2150
0.1700
0.0380
0.0250
0.0380
0.1300
0.0510
0.1800
0.1400
0.0400
0.0500
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991 0.0200 éé

988 0.2150
992 0.0200
993 | 0.0400
996 0.2020
997 0.3300

1001 | 0.1010
10089  0.0630
10209 | 0.1770
10579 | 28.5490
10578 | 30.9010
10879 | 55.4400
1088 | 18.8100
1089% | 64.8320
1090% | 0.1800
1106&% | 0.1660
11099 | 0.2000
11459 | 0.8600
114711 0.0550
1149 0.5900
11509 | 0.3900
1152% | 0.3200
11589 1 0.7210
1160 0.6330
11649 | 1.0400
1165 0.5370

11660 | 0.7800
12949 | 0.1500
1297 0.0500

13008 | 0.6100
13029 | 2.4720
13389 | 0.1260
13499 | 0.1900
13689 | 0.2280
1369 | 03160
13719 | 0.1900
13728 | 0.1260
13859 | 23.2370
1386% | 0.2100
1387 | 0.0560
13887 | 0.0890
13898 | 0.1940
13907 | 0.0200
13929 | 0.1270
13938 | 0.0890
14157 | 0.0130
14227 | 0.4920
14328 | 01770
1437 | 0.5100
1439 21500
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14419 | 1.2000
1442% | 0.2300

15365 | 1.3660
16879 | 0.1300
17179 | 0.1010

18249 | 0.1800
1924/951 1 0.1700
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BRENCH, NEW DELHI
ORIGINAL APPLICATION NO. 61 OF 2022

IN THE MATTER OF:-
o All India Kaimur Peoples’s Front .. Applicant
i Versus
: . The state of U.P. & Ors. ... Respondents

KNOW ALL to whom these presents shall come that I, M/S. Ishana Construction Proprietor Smt.
Afreena Khan W/o. Sh. Ishtiyaq Khan, R/o. Village-Billi Markundi, Obra, District-Sonbhadra
(U.P.)-231219; through it’s Authorized Representative; The above-named Respondent No. 9 do hereby

. appoint:
“Shri-Pad” Law Firm
"+ {Chamber No. 917, Patiala House Court, New Delhi-110001 .
Laxmi Narayan Sharma Vivek Verma R. K. Gautam Ms. Prabha Sharma
(Advocate) (Advocate) (Advocate) (Advocate)
D/473/1988 D/2876-C/2009 D/3322/2010 D/1346/2011
' Mob: 9910307300 ‘ Mob: 9899525515

(herein after called the advocate/s) to be my/our Advocate in the above-noted case authorize him:-
_ To act, appear and plead in the above-noted case in this court or in any other Court in which
the same may be tried or heard and also in the appellate court including ngh Court subject to payment /

of fees separately for each court by me/us.

To 31gn file, verify and present pleadings, appeals cross-objections or petitions for!
review, revision, withdrawal, compromise or other petitions or affidavits or other doc:umentA
deemed necessary or proper for the prosecution of the said case in all its stages subjects toi '
less for each stage.

To file and take back documents, to admit and/or deny the documents of opposite p

To withdraw or compromise the said case or submit to arbitration any differences®
that may arise touching or in any manner relating to the said case. :

To take execution proceedmgs

The deposit, ‘draw and receive money, cheques cash and grant receipts hereof aq
other acts and things which may be necessary to be done for the progress and in the coe
prosecution of the said case. a

To appoint and instruct any other Legal Practitioner authorizing him to exercise the
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sigt]
of attorney onl our: behalf.

And I/we the undersigned do hereby agree to ratify and confirm all acts done by t
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and pury

And I/We undertake that I/We or my/our duly authorized agent would appear in
hearings and will inform the Advocate for appearance when the case is called.

2 And /We undersigned do hereby agree not to hold the advocate of his substitut
| for the result of the said case. The adjournment costs whenever ordered by the court s
Advocate which he shall received and retain for himself.

And /We undersigned do hereby agree that in the event of the whole or part of t
by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdr:
prosecution of the said case until the same is paid up. The fee settled is only for the above case and
above court. 1/We hereby agree that once the fee is paid, I/'We will not be entitled for the refund of the
same in any case whatsoever and if the case prolongs for more than 3 years the original fee shall be paid

m ‘ | again by me/us.
i IN WITNESS WHERE OF I/We do hereinto set my/our hand to these presents the contents
- * of which have been understood by me/us on this ......... ;f- j ...................... day of July, 2022.

SRl it

Client(s)
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